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In the High Court Of Kerala

Case No : Writ Petition (C) No. 7691 Of 2022

Usharani S. APPELLANT

Vs

Neyyattinkara Co Operative Urban Bank Ltd RESPONDENT

Date of Decision : 23-03-2022

Acts Referred:

Citation : (2022) 03 KL CK 0185

Hon'ble Judges : Bechu Kurian Thomas, J

Bench : Single Bench

Advocate : S.Mohammed Al Rafi, R.T.Pradeep

Final Decision : Disposed Of

Judgement

Bechu Kurian Thomas, J

1. Petitioners confine their relief for the grant of One Time Settlement Scheme to
settle the liabilities under one of the loan account of the petitioners.

2. The learned counsel for the respondent, upon instructions submitted that the
petitioners had availed one loan and have stood as sureties in another loan and
that the total outstanding amount under the loan availed by the petitioner is
Rs.10,41,861/- and that the respondents are willing to consider the application
for One Time Settlement, filed as Ext.P2 provided petitioners clear the liability
under the scheme by 31.03.2022.

3. In view of the above, there will be a direction to the respondent bank to
consider Ext.P2 on the basis of One Time Settlement Scheme formulated by the
bank. If the payment under the scheme is made by the petitioners on or before
31.03.2022, the respondents shall settle the loan giving the benefit under the
Settlement Scheme.

The writ petition is disposed of as above.
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